
O.A./126/87 

COIAM : Hon'ble Mr. P.H. Trivedi. .. Vice Chairman 

Hon'ble Mr. P.M. Joshi 	.. Judicial Member 

:/ 12/1987 

Learned advocates mr. G.A. Pandit for the applicant 

and Mr. R.M. yin for the respondents present. Peply has 

been filed. The applicant is at liberty to file rejoinder 

if any within one month of this order. The case be posted 

in September, 1988 for final hearing. 

p .... 	-r 
P H Trivedi 
Vice Chairman 

P M Josh! ) 
Judicial Member 

A 



C.T./126/87 	

UI-I 
r. G.S. Sharma .. Judicial erber 

Lr, 	Singh .. A&inistrtive .::ernber 

counsel for both oaties state that a 

bituted case of the petitioner has been 

ied from the - jh Court nd. reCistered 

nc1 it wfll be just and rroaer that both 

tvb- heard together. This case accordingly 

e listed alongwith .t./13/89  in due course. 

- ) 	 (GS Shari-rio) 
ember 	 Judicial Terber 



Coram ; Hon'ble Mr. P.H. Trivedi 
	

Vice Chairman 

17J3/1 989 

Heard Mr.G.A. 	and 1lr.R.i1.Vin learned 

advocates for the applicant and the respondents. 

The case O/126/87 be fixed on 20/3/1989 £ or 

final hearing. With this order, M/173/89 stands 

It 
	

disposed of. 

(P.H.Trivedi) 
Vice Chairman 

'• i 

a. a.bhatt 


